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CERTRAL ADMINISTRATIVE TRIBUNAL, %

JCDHPUR BENCH, JODHPUR
Origfnai Application No. 203/2007
Date of arder: 87.05.2008

HON'BLE MR. B.V. RAOD, JUDICIAL MEMBER.
HON’BLE MR. R.R. BHANDARI, ADMINISTRATIVE MEMBER.

1. Hajari Mal sfo Shri Tiku Ram, aged about 45 years, Resident
of Ward No. 5, Devnagar, Baba Ramdeo Mandir Road,
Suratgarh, Distt. Sri Ganganagar (Rajasthan). Presently
working on the post of Majdoor in the office of G.E. (AF)
Suratgarh, Distt. Sri Ganganagar.

2. Lal Chand sfo Shri Teja Ram, aged about 37 years, Resident
of village and Post Bhagwansar, Tehsil Suratgarh, Distt. Sri
Ganganagar {Rajasthan}). Presently working on the post of
Majdoor in the Office of G.E. {Air Force) Suratgarh, Distt. Sri
Ganganagar.

...Applicants.
Shri S.K. Malik, counsel for applicants. |
VERSUS

1. Union of India through the Secretary, Ministry of Defence,
Raksha Bhawan, New Delhi.

2. Director  General, Engheer-in-(.‘hief‘s‘ Branch, Armmy
Headquarters, Kashmir House, DHQ, Post New Delhi.

3. Chief Engineer {Air Force), Military Engineering Service (MES),
WAL, Delhi Cantt. - 10.

4. Commander Works Engineer {Air Force}, Miiitary Engineering
Service {MES), Bikaner, {Raj.)

5. Garrison Engineer {Air Force), Military Engineering Service,
Suratgarh, District Sri Ganganagar.

...Respondents.

Mr. M. Prajapat, proxy counsel for
Mr. Ravi Bhansali, counsel for respondents,

ORDER
Per Mr. B.V. Rac, Member {1}

Heard Shri S,K.' - Malik, Advocate, learned counsel
representing the applicants as well as Shri M. Prajapat,

Advocate, holding brief of Mr. Ravi Bhansali, Advocate, learned
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counsel representing the respondents.

Leamed counsel appearing on behalf of the parties on both
sides in this O.A. stated that this case is squarely covered by the
facts, issues, cause of action, the relief contained in C.A No.
24072006 - decided by Central Administrative Tribuna'i, Jodhpur
Bench - vide or&er dabted 06.02.2008; relevant extract of M}ich

reads:

‘According to the applicants, their case & sguarely
covered by the facls, issues, cause of action and the
relief claimed in OA No. 221/2004 [Kamal Jeet Singh
and Ors. Vs. UOE & Ors.] decided by this Tribunal vide
order dated 5% September, 2006 {Annex. A/11) to the
respective OAs. without entering into the mernit or
adjudicating the issue on merit.

In view of the above statement made by the learned
counsel for the applicants that the case of present
applicant{s) is similar and identical to that of the
applicants in above refarred O.A. (No. 2231/2004) ail
the three O.As5 viz., 240/2006, 242/2006 and 254/2006
stand disposed of subjact to the sbove observations
and directions.

There shall be no order as to costs.

Sdy- Sdf- .
Member fA] Member 217

In view of th;a abové, we dispose of this. -O.A. No.
20372007 finally on the same terms and conditions as contained
in afore-quofed order dated 06.02.2008 with direction to the
Respondents to consider and decide the grievance of the
Applicants as per order dated OS.-GQ. 2006 in G.A. No. 221/2004

{Kamal Jeet Singh and Ors. Vs. U.G.L & Ors.).

r

. “No order as to costs.”
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[ R.R. Bhandari ] " [B.V.Rao ]

Member {.ﬁ?} Member (J)
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|Date of Order : 21.1.2008.

MA NO. /2008 {in OA No. 203/2007) . .
Mr. S.K.Malik, Advocate, counsel f_&»r applicants. -

Heard learned counsel for the applicants in this M.A
{for arn::ndment), Through this zpplication, applicant want -
typogray hical error to be. rectiﬂed M.A. allowed, Let nacessary
amendmants (corrections) be - made in . the description of

“lconcerned party - shown in the O.A. Corrections to be carried

out in the Court itself. = : :
{Tarsem Lal) o © {(AK.Yog)
Admv.Member ‘ o © - Judl.Member

Date'of Order : 2112008 | T — e S

IMA No. 123/2007 {in OA No,203/'G7 for Condonation of delay)

\

Notice of this M.A. was|issued simultaneously along
with CA. Mr. Ravi Bhansali, Advocate, filed Vakalathama on
behalf ~ of the respondents. 'Nope is present representing
respondents, today. Shri 5.K.Malik, Advacate, representing the
appiicants, refers-to Annex.A/l. '

“IMr. S.K.Malik, Advocate, cpunse{fo\:applicants_.

In view of the above, |we accept the explanation
tendered for condoning the delay. !?eiay in filing the O.A,, if any,
is condoned at this stege subject to any objection being raised
by the respondents at later stage. '

\,

{Tarsem Lal) S - {AKYeg)
 |Admy.Member S ' .. Judl:Member

Date of Order : 21.1.2008

O.A . No. 203./2007 - oo .

Mr.S.K. Malik, Advocate, counsel for the applicants.

Admit. No notice need be sent now. All the respondents

resp-onse to the notice issued by thd Tribunal.

Let réspondents file _feply within sik__'v'w__e'eks.. - _,

AASIAAN
CIA K Yarh
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{Taraam lal
AN

have put in appearance through Mr. Ravi Bhansali,Advocate, in
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